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and the proposals for their produc-
tion are received at different Kendras
under different schemes. No centralised
list of proposals which have finally
been accepted and assigned is, there-
fore, maintained.

(b) The empanelment of producers/
directors has been made only in res-
pect of telecast of ‘sponsored’ progra-
mmes over the national network of
Doordarshan and this list has not so
far been operated upon.

(c) The broad criteria observed for
selection are:

(i) Story line and its contemporary
relevance;

(ii) Treatment of the theme;

(iii) Overall competence of the tech-
nical crew; and

(iv) Relevance to Doordarshan’s
programme requirements.

Savings by Government

1506. SHRI J. CHOKKA RAO :
Will the Minister of FINANCE be
pleased to state:

(a) the amount Government propose
to save during this year; and

(b) the measures contemplated to
effect savings by way of reducing ex-
penditure?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI ANIL SHASTRI): (a) and (b)
The Government has taken the follow-
ing measures to contain expenditure:—

(i) all the Government Ministries/
Departments have been asked
to absorb additional commit-
ments on Dearness Allowance
within the provision made for
establishment expenditure;

(ii) the Ministries/Departments have
been asked to locate savings
within their budget to match the
supplementaries sought for by
them; )
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(iii) the Ministries/Departments have
also been requested to review
the whole range of functions
being performed by them with
a view to reducing functions
and activities which are no
longer relevant or can be per-
formed more economically in
some other way;

(iv) Ministries/Departments  have
been asked to wind up the
foreign offices of promotional
agencies under their controlk

(v) it has been decided to close
Supply Missions in Washington
and London.

(vi) instructions have been issued
to cut foreign travel ex-
penditure so as to limit the
total expenditure this year to
75 per cent of the actual expen-
diture in 19¢9-90 or the cur-
rent year’s budget provision
whichever is less;

instructions have also been
issued to reduce consumption
of petrol and diesel in Govern-
ment vehicles by 20 per cent
over the consumption during
the year 1989-90.

(vii)

Full impact of these measures will
be known only over a period of time.

Special Grants to 1ripura to Imple-
ment Relief Scheme for Farmers,
Artisans and Weavers

1507. SHRI SONTOSH MOHAN
DEV : Will the Minister of FINANCE
be pleased to state:

(a) whether Union Government
have announced the debt relief scheme

in respect of farmers, artisans and
weavers;

- ® yvhether Government of Tripura
is facing constraints in compensating
the cooperative banks for the imple-
mentation of this scheme;

(c) whether Union Government
propose to give special grant to the
State for the proper implementation
of this Scheme: and

(d) if so, the amount of special
grant proposed to be given? ‘
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THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI ANIL SHASTRI): (a) to (d)
Government of India have formulated
a Scheme known an °‘Agricultural and
Rural Debt Relief (ARDR) Scheme,
1990’ for providing debt relief to far-
mers, landless cultivators, artisans
and weavers upto Rs. 10,000/- by
public sector banks and regional rural
banks. In so far as the banks in co-
operative sector are concerned, State
Government including Tripura have
been requested to frame schemes on
a similar pattern.

The Central Government will bear
full responsibility of debt relief in
respect of loans taken from public
sector banks and regional rural banks.
In respect of Cooperative Banks and
Land Development Banks, in order to
assist the State Governments in re-
gard to debt relief scheme on Central
pattern, the Central Government will
bear 509% of the burden of relief on
loans taken from these banks in the
State sector. The Government of
India have also advised the State
Governments in June 1990 that the
State Cooperative Banks can also
avail concessional loan from the Na-
tional Bank for Agriculture and Rural
Development to meet their share of
509 of the cost of debt relief of the
Cooperatives.

(T raustation]

Sale of Shares of Jokai Tea
Holdings Ltd.

1508. SHRI BRIJ BHUSHAN
TIWARI: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether Government are aware
of the fact that the shares of Jokai
Tea Holdings Limited lying mortgag-
ed with the Punjab National Bank are
being sold to an offshore company,
the Faroha Holdings;

(b) whether ~ Government have
made investigations into the matter;

(¢) if so, the outcome thereof; and

(d) if not, whetherr Government pro-
pose to get the matter investigated?
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THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI ANIL SHASTRI): (a) Yes, Sir.

(b) The Enforcement Directorate
has recently started an investigation
to find out whether any FERA viola-
tion has taken place.

(¢) and (d) Do not arise.
[English)
Charges and Fees levied by Foreign
Exchange Banks

PROF. K.V. THOMAS:

SHR1 RAMESHWAR
PRASAD:

Will the Minister of FINANCE be
pleased to state:

1509.

(a) whether the Foreign Exchange
Dealers’ Association of India (FE-
DAI) has, with the approval of the
Reserve Bank of India (RBI), pres-
cribed rules regarding charges and
fees to be levied by the Foreign Ex-
change Banks from their constituent
exporters for advising Export Letters
of Credit, Transfer of Letters of
Credit, handling of export documents,
etc.;

(b) whether the FEDAT Rules
have been officially released to them;

(c} if not. the reasons therefor:

(d) the remedy available to aggri-
eved exporters who are overcharged
by the foreign incorporated banks;
and

(¢) if no such remedy is available
to exporters, whether Government
propose to open a Cell in the RBI
to take speedy action on exporters’
complaints?

THE DEPUTY MINISTER IN
1HE MINISTRY OF FINANCE
(SHRI ANIL SHASTRD): (a) to ()
Keserve Bank of India (RBI) has re-
ported that the Foreign Exchange
Dealers’ Association of India (FEDAI)
has, in consultation with RBI, pres-
cribed rules covering charges and



